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Heard Mr,B.iç.Sharrna learned 

counsel appearing on behalf of the 
1 

applicant and Mr.$.Ali, learned Sr. 

C.G.S.C* for the respondents. 

Application is admitteth Mr,B.K. 

I 3harrna prays for interirg order 
Cr"-  67' I stayi.a 	Annexure 	. 

1 Issue notice to show cause why the 

I interim prayer for stay of the trans- 

fer order at Annexures F & G should 

not be stayed. Meanwhile the respon- 

dents shall not insist the transfer 

I 1r of the applicant 	Annexures 
p 

F&G. 

I 	 !4r.S,A1i, 3r.C.G.s.c. rece1ves 

I 

	

	notice on behalf of repondent 1 to 
3. 

I 	 List iton 31st October 97 for 
orders, 
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Two weeks time allowed for filing 

of written statement on the prayer of Mr 

t.._ 	
S. Au, learned Sr. C.G.S.C. List it on 

c 	 !' JkL 	0ØLa 6 	28.11.97.;  ke  
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2.1.98 	Written statement has been 

filed. 	Mr S. 	All, 	learned Sr. 
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	 counsel 	for 	the 	applicant 	is 

not 	available. 	He 	undertakes 

C.G.S.C. submits that the learned 

4 L(, 	to serve a copy as and when the 

counsel 	for 	the 	applicant 	is 

available. 

List it on 20.3.98. 

Vice Chairman 
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20.3.98 	List 	this 	case 	on. 	24.4.98 L  'j) 
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alongwith IIisc. Petition No.10/98. 
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O.A.Nio.214/97  

Order of the Tribuna 

Mr B.K. Sharma, learned counsel 

for the, applicant, submits that Shri 

Rais Ahmad had a discussion in JCM 3rd 

level with'the Director General, DE, New 

Delhi. In this connection a letter 

dated 5.2.1998 was sent by Shri Rais 

Ahmad to the applicant. In para 2 of the 

said letter it is stated as follows: 

"I have been asked to 
convey the assurance of the 
DG DE that as soon as the 
case filed by you in the 
Court is withdrawn, you 
will get the choice posting 
to Calcutta without any 
delay." 

In view of the said assurance Mr B.K. 

Sharma on behalf of the applicant 

submits that he may be allowed to 

withdraw the application. 

Accordingly 	the 	original 

application is dismissed on withdrawal. 

However, if the authority do not comply 

with the assurance it will be open for 

the applicant to approach this Tribunal 

by filing a fresh application. 

Vice-Chairman 
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